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AFFIDAVIT 
 

 I, Thankachan M.S., Aged 65 years, S/o Sebastian, 

Mathalikunnel House, Koombara Bazar  P.O, Koodranji -673604 ,do 

hereby solemnly affirm and state as follows :- 

 

1. I am the respondent No 5 in the above case.I know the facts of 

the case and filing this affidavit without prejudice to file a detailed 

affidavit later on. 

 

2. The applicant herein is permanent resident of Mysore, for last 

30 years seeks to initiate legal proceedings for the alleged violations. 

Stemming over a dispute over the purchase price quoted by the 

applicant, he seeks abuse the process of this Hon’ble Tribunal to 

coerce this respondent in purchasing that property at rate applicant 

desires. Moreover, the allegations raised in the complaint are also 

false against the records. The Hon’ble Tribunal thus therefore 

dismiss the Original Application. 

 

3. It is humbly submitted that, on 04.06.2025 when the above 

matter came up for hearing this Hon’ble directed me to stop all the 

quarriying activities at once and directed to consider the compliance 

report by the SEIAA Kerala and in the absence of he same to get 

same considered by the MoEF&CC. 

4. This respondent was heard by the SEIAA and decision was 

taken as per item No. 9 in the 153rd meeting of SEIAA granting 

-1- 



three months’ time to rectify the defects which has been noted and 

with a further direction that after rectification of the defects and 

necessary enquires the question regarding the non-compliance with 

the E.C conditions will be decided. True copy of the decision taken 

by SEIAA as per item No. 9 in the 153rd meeting of SEIAA is 

produced herewith and may be marked as Annexure R1. 

 

5. It is humbly submitted that, the MoEF Bangalore 

(I.A.Complaince monitoring wing) inspected the site on 29.04.2025 

and filed a compliance report on 18.06.2025 a copy of the report 

was sent to me and to the Member Secretary SEIAA Kerala. True 

copy of the report filed by MoEF Bangalore dated 18.06.2025 is 

produced herewith and may be marked as Annexure R2. 

 

6. It is humbly submitted as per the report the petitioner has 

complied with all the E.C conditions.  

 

In such circumstances it is humbly submitted that this 

Hon’ble tribunal may kindly be pleased to accept the contentions 

raised above and dismiss the O.A. with costs. 

 

All the facts stated above are true and correct. 

Dated this the 7th day of June2025. 

 

 

       Deponent 

Solemnly affirmed and signed before me by the deponent on this the 

7th day of June 2025at my office at Ernakulam. 

 
Abhilash J. 

Advocate 
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